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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, it is with great shock and sorrow that we
have learnt of the passing away of Mr. Mohammed Zillur Rahman, the President
of the People’s Republic of Bangladesh, on 20™ March, 2013.

President Rahman was a man of high ideals who served his country and the
people with distinction over decades. His public life was marked by a spirit of
sacrifice and simplicity. He was a champion of the friendly relations between
India and Bangladesh and was held in the highest esteem by the people of India.

We deeply mourn the loss of President Rahman and I am sure that the
House would join me in conveying our condolences to the bereaved family and the
people of Bangladesh. May they have the strength to bear this irreparable loss.
We extend our solidarity to the people of Bangladesh in their hour of grief.

The House may now stand in silence for a short while as a mark of respect

to the memory of the departed.

11.01 hrs

The Members then stood in silence for a short while.
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MADAM SPEAKER: Question Hour. Question No. 341 — Shri Tufani Saroj.

... (Interruptions)
11.03 hrs

At this stage, Shri C. Sivasami, Shri A.K.S. Vijayan, Dr. Kakoli Ghosh Dastidar,
Shri Thol Thirumaavalavan, Shri P. Lingam, Shri Ramesh Rathod and some other
hon. Members came and stood on the floor near the Table.

... (Interruptions)
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11.03% hrs

MADAM SPEAKER: Q. No. 341,Shri Tufani Saroj
(Q.No. 341)

St qHTN WS : eI HEIGAT, SIG Nl A S T A PHI ATST IgrT d1 AE faward 8 o
o1 5 a/@ ¢Al | Wil R & SRAN L. (FagM) I ABAT & WY Byl IS @ § (&
AH-AHs B QAT § DIy YW ToR T o7 @ 2l ... (FqgH) I vd el ool Pl
BIEHR A B Tl 27 & Seie B T FAATToHD T8l gl IR FAN B erdele &I al
I BHRAT B JHR ©l... (FauE) AT WIS DI SRS o1 & Al gal TaAu™T Ud ezl A
TR &1 UL a0l § 3fae FRieTT ke g forar WY, SMudl ATh-Iwhis dt RART @

HE! STTAM o SIRATT | WH-UH # 4l ATh-|hTg & A 9 d8l glad @... (1aem)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.05 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

(Shri P.C. Chacko in the Chair)
PAPERS LAID ON THE TABLE

MR. CHAIRMAN : Now, Papers to be laid on the Table of the House. Dr. Charan
Das Mahant.
12.0 % hrs

At this stage, Shri M. Anandan, Shri A.K.S. Vijayan, Shri A. Ganeshamurthi, Shri
P.Lingam and some other hon. Members came and stood on the floor near the
Table.

PN AT H AT FA TAT WET TRARBRUT AR FA H Ao FAt (ST, TROT I /E)
ey, # &) INE UIR Sff B AR ¥ d¥ 2012-2013 & folU e A% sfeud tHdeR &
e gfaded @ Ue afd (R Jem ool W¥hvl) 99T 9o W &l g

(Placed in Library. See No. LT 8750/15/13)

THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH
SCIENCES (SHRI S. JAIPAL REDDY): Sir, I beg to lay on the Table a copy each
of the following papers (Hindi and English versions):-
(1)  Detailed Demands for Grants of the Ministry of Earth Sciences for the
year 2013-2014.
(Placed in Library. See No. LT 8751/15/13)
(2)  Detailed Demands for Grants of the Ministry of Science and
Technology for the year 2013-2014.
(Placed in Library. See No. LT 8752/15/13)
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3)

4

)

(6)

12

Outcome Budget of the Ministry of Earth Sciences for the year 2013-
2014.
(Placed in Library. See No. LT 8753/15/13)

Outcome Budget of the Department of Science and Technology,
Ministry of Science and Technology, for the year 2013-2014.
(Placed in Library. See No. LT 8754/15/13)

Outcome Budget of the Department of Bio-Technology, Ministry of
Science and Technology, for the year 2013-2014.
(Placed in Library. See No. LT 8755/15/13)

Outcome Budget of the Department of Scientific and Industrial
Research, Ministry of Science and Technology, for the year 2013-
2014.

(Placed in Library. See No. LT 8756/15/13)

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): I beg to lay on the Table a copy each of the following papers (Hindi

and English versions):-

(1) Detailed Demands for Grants of the Ministry of Labour and Employment

for the year 2013-2014.

(Placed in Library. See No. LT 8757/15/13)

(2) Outcome Budget of the Ministry of Labour and Employment for the year

2013-2014.

(Placed in Library. See No. LT 8758/15/13)
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THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Fluid

Control Research Institute, Palakkad, for the year 2011-2012, alongwith

Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of

the working of the Fluid Control Research Institute, Palakkad, for the year
2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library. See No. LT 8759/15/13)

(3) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(2) (1)
(ii)
(b) (1)
(ii)

Statement regarding Review by the Government of the working of the
NEPA Limited, Nepanagar, for the year 2011-2012.

Annual Report of the NEPA Limited, Nepanagar, for the year 2011-
2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8760/15/13)

Statement regarding Review by the Government of the working of the
Instrumentation Limited, Kota, for the year 2011-2012.

Annual Report of the Instrumentation Limited, Kota, for the year 2011-
2012, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library. See No. LT 8761/15/13)
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(4) Two statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.
(5) A copy each of the following papers (Hindi and English versions):-
(i)  Detailed Demands for Grants of the Ministry of Heavy Industries
and Public Enterprises for the year 2013-2014.
(Placed in Library. See No. LT 8762/15/13)

(i)  Outcome Budget of the Ministry of Heavy Industries and Public
Enterprises for the year 2013-2014.
(Placed in Library. See No. LT 8763/15/13)

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR): I beg to lay
on the Table:-

(1) A copy each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of Law and Justice for the
year 2013-2014.

(Placed in Library. See No. LT 8764/15/13)

(2) Outcome Budget of the Ministry of Law and Justice for the year 2013-
2014.

(Placed in Library. See No. LT 8765/15/13)

(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 15 of the Notaries Act, 1952:-
(1) The Notaries (Second Amendment) Rules, 2011 published in
Notification No. G.S.R. 808(E) in Gazette of India dated 14™
November, 2011.
(i) The Notaries (Amendment) Rules, 2012 published in Notification
No. G.S.R. 49(E) in Gazette of India dated 25" January, 2012.
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(ii1)) The Notaries (Second Amendment) Rules, 2012 published in
Notification No. G.S.R. 632(E) in Gazette of India dated 14"
August, 2012.

(iv) The Notaries (Third Amendment) Rules, 2012 published in
Notification No. G.S.R. 662(E) in Gazette of India dated 31* August,
2012.

(Placed in Library. See No. LT 8766/15/13)

12.02 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I beg to
lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Krishak
Bharati Cooperative Limited, New Delhi, for the year 2011-2012, alongwith
Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Krishak Bharati Cooperative Limited, New Delhi, for the
year 2011-2012.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library. See No. LT 8767/15/13)
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(3)A copy of the Outcome Budget (Hindi and English versions) of the
Department of Chemicals and Petrochemicals, Ministry of Chemicals and

Fertilizers, for the year 2013-2014.

(Placed in Library. See No. LT 8768/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): I beg to lay on the Table a copy
of the Outcome Budget (Hindi and English versions) of the Ministry of
Environment and Forests for the year 2013-2014.

(Placed in Library. See No. LT 8769/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA M. SCINDIA): Ibeg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Damodar
Valley Corporation, Kolkata, for the year 2011-2012, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Damodar Valley Corporation, Kolkata, for the year
2011-2012.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library. See No. LT 8770/15/13)
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(3) A copy of the Central Electricity Regulatory Commission (Terms and
Conditions of Tariff) (Third Amendment) Regulations, 2012 (Hindi and
English versions) published in Notification No. L-7/145(160)/2012-CERC in
Gazette of India dated 1% January, 2013 under Section 179 of the Electricity
Act, 2003.

(Placed in Library. See No. LT 8771/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Ministry of Micro, Small and Medium
Enterprises for the year 2013-2014.

(Placed in Library. See No. LT 8772/15/13)

(1))  Outcome Budget of the Ministry of Micro, Small and Medium Enterprises
for the year 2013-2014.

(Placed in Library. See No. LT 8773/15/13)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Mahatma Gandhi Institute for Rural Industrialization, Wardha, for the
year 2011-2012, alongwith Audited Accounts.

(1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Mahatma Gandhi Institute for Rural
Industrialization, Wardha, for the year 2011-2012.

(Placed in Library. See No. LT 8774/15/13)

(3) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (2) above.



21.03.2013 13

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI BHARATSINH SOLANKI): I beg to lay on the
Table a copy each of the following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Ministry of Drinking Water and
Sanitation for the year 2013-2014.

(Placed in Library. See No. LT 8775/15/13)

(2) Outcome Budget of the Ministry of Drinking Water and Sanitation for
the year 2013-2014.

(Placed in Library. See No. LT 8776/15/13)

BURE B T3 & g #3 (s 9fm uere):  weiey, § frafaled o 991 tea w®

RECI

(1)@ AW, 1956 & HRAGIUN 3R T & a¥ 2011-2012 & AI®H
gfede @t U i (Rt e sRiel e |
(Placed in Library.See No. LT 8777/15/13)
(2) ®ui rfAfaw, 1956 @I ORI 642 HI IT GRT (3) & faid FA=faIRad
AR DI Yh-USH Uil -
(Th) Ul (FpH orEmaier ufades) e 99, 2012 S 30 AW,
2012 & 9RA & S0 H AT AT AP, 861(31) H Th1RE gY
|
@)FHu (AHH oEied AfYeE ) dugd W, 2012 S 30 AR,
2012 & WRA & AO0F H JERTAT AT ALBLA. 862(3F) F UHIRE gU
|
((M)ded @i ifiea (3ilvg Sern) deigs 99, 2012 ST 30
TER, 2012 & WRA & A9 H SMEGEAT AT ALBLE. 863(31) H
TehTIRIA gY |
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(AR)AEHH oEide Affed Iaxd Se) e M, 2012 S 30
JER, 2012 & WRA & A9 H SMGEAT AT ALBLE. 864(31) H
TehTIRIA gY |

(ara)deHd aEid sifierd (T e ey W, 2012 ST 30 TR,
2012 & WRA & AO0F H JERLET T AL.BLA. 865(31) # UHIRE gU
Sf

(T8) A @i Nferd (faea S g 194, 2012 S 30 TawR,
2012 & 9RA & S0 H AT AT LB, 866(31) H Th1RE 8Y
q|

(A1) HHH g sifverd (Ugiforad e engs W, 2012 S 30

TR, 2012 B WRA B AU H IfERGEAT WA ALBLA. 867(3r) H
EEAINCIDY
(M) HepH oI Afeld (GREAR I&) wengd @, 2012 91 30
JER, 2012 & WRA & AT H IS AT ALBLE. 868(31) H
JehTIRIA gY |

(Placed in Library.See No. LT 8778/15/13)

(3) 9¥ 2013-14 & fIU HRURE B AT & TRV dolc & Tdp U

(fB=a e 3fsht Hahv) |
(Placed in Library.See No. LT 8779/15/13)
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MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): I beg to lay on the Table a copy of the Outcome Budget (Hindi and
English versions) of the Ministry of Youth Affairs and Sports for the year 2013-
2014.

(Placed in Library. See No. LT 8780/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On behalf of
Shri Milind Deora, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Centre for
Development of Telematics (C-DOT), New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Centre for Development of Telematics

(C-DOT), New Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library. See No. LT 8781/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI ADHIR
CHOWDHURY): Ibeg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the Braithwaite and

Company Limited, Kolkata, for the year 2011-2012.
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(1)) Annual Report of the Braithwaite and Company Limited, Kolkata, for
the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8782/15/13)

(b) (i) Review by the Government of the working of the Mumbai Railway
Vikas Corporation Limited, Mumbai, for the year 2011-2012.
(1)) Annual Report of the Mumbai Railway Vikas Corporation Limited,
Mumbai, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 8783/15/13)

(2) Two statements (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.
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12.02% hrs
COMMITTEE ON PUBLIC UNDERTAKINGS
16™ to 21* Reports

SHRI JAGDAMBIKA PAL (DOMARIYAGANJ): 1 beg to present the following

Reports (Hindi and English versions) of the Committee on Public Undertakings:-

(1)  Sixteenth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-sixth Report
(Fourteenth Lok Sabha) on Steel Authority of India Limited.

(2)  Seventeenth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Thirty-fourth Report
(Fourteenth Lok Sabha) on Physical and Financial Performance of Power
Generating PSUs — A Horizontal Study.

(3) Eighteenth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Thirty-sixth Report
(Fourteenth Lok Sabha) on The Functioning of Andaman and Nicobar
Islands Forest and Plantation Development Corporation Limited.

(4) Nineteenth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Sixth Report on Security
Printing and Minting Corporation of India Limited.

(5) Twentieth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Tenth Report on Power
Grid Corporation of India Limited.

(6)  Twenty-first Report on Action Taken by the Government on the
Observations/Recommendations contained in the Eleventh Report on

Rashtriya Ispat Nigam Limited.
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12.02 3% hrs

PUBLIC ACCOUNTS COMMITTEE
70™ to 79 th Reports

ST, ARt FAEY S (ARmorRdt): weledl, # e okdl AT 2012-13 & FrfeiRad gfided

(fe= o SRS WD) [T Ueed W IEdT § - -

1.

WHd el W 31fdd ofik ywiRka AT (2008-2009) & IR # 227 uftded (1591
s /) H efafdse fewlril/ReiRel W AR gR1 &1 18 Hriarel weet 7oat
PIREES]

WRY R URAR HoAmor T W Gefd N urfior e faee
(TT.3MR.UA.UH.) & dr ¥ 32d ufdded (1581 dre | ¥ siafdse fewfor/ Rt
R ERBR gRT B T HRIARE el 71af gfqdg |

Wpd e ¥ 31 iR yHIRa fa=ImT (2009-2010) & X # 40d wfdded (1547
dArd /) H efafdse fewlril/ReiRel W AR gR1 &1 18 Hriarel weet 724f
gfde |

AT R YARY HATH A H&E qrdl Bl e W AURATE B GRUTHRERY AT
derrf & IR H 414 yRided (1591 o 9w) # ondfde fewforai/RreRel w
PR ERT BT TS HrIATE waef 7397 wfae |

I AT A AT WRAT AT H /IRE-3MYfT 3RIell BT Ydeq’ & aR H 479
gfuded (1597 o |wn) ¥ efafde feufrl/ReiiRel ™ WReR gR1 & T SriaE
e 74ai wfadeT |

/M FH@T W GG ‘DT R AT & IR § 487 wfaded (1541 @ qwm) |
siafdee fewforl/ReIRel IR TSR gR1 &I T¢ Briare! ddedl 7597 gfade |

I WA A AT AT qGAT H Uelel BT AR & R § 5249 Hierded
(1541 e ) efdfdse femforn/RIeTRel R TRGR gRT & T8 HRIaE ddet 76di
BIREES]
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8. W HAIGI | Wdfdd ‘ergy Al aRAor Aeiar & d e | SR

el & IN ¥ 534 ufades (1541 Ard | ¥ oidafdse fewfor/RreRen w® IRer
R B T BRIATE Feft 7791 wfiaeT |

. R [ A W AR 4 SR AP BRI B SRIER b R H 594

gfaded (1581 e |wn) § sfafdse fewfiry) RIeRel R WReR gR1 & T8 Hriare
et 78at ufarae|

10. fo #=Terg (Aora fawm) & 9T ‘THant iR o < Jarll W AdeR & ar

¥ 79ai ufde| E

12.03 hrs

COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND

SCHEDULED TRIBES
(i) Statements

SHRI GOBINDA CHANDRA NASKAR (BANGAON): Sir, I beg to lay on the

table the following statements (Hindi and English versions) of the Committee on

the Welfare of Scheduled Castes and Scheduled Tribes:-

(1

)

Final Action Taken Statement of the Government on the
Recommendations/Observations contained in Eighteenth Report (15" Lok
Sabha) on the subject — “Reservation for and employment of Scheduled
Castes and Scheduled Tribes in Southern Railway.”

Final  Action Taken  Statement of Government on the
Recommendations/Observations contained in the Nineteenth Report (15"
Lok Sabha) on the subject— “Reservation for and employment of Scheduled
Castes and Scheduled Tribes in Food Corporation of India (FCI).”


rjs
Fld by c1
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(ii) Study Visit Report

SHRI GOBINDA CHANDRA NASKAR (BANGAON): Sir, I beg to lay on the
Table the Report (Hindi and English versions) of on-the-spot study visit of the
Committee on the Welfare of Scheduled Castes and Scheduled Tribes to

Bhubaneswar, Chennai and Visakhapatnam during January, 2012.

12.05 hrs
COMMITTEE ON SUBORDINATE LEGISLATION

31" Report
SHRI P. KARUNAKARAN (KASARGOD): Sir, I beg to present the Thirty-
First Report (Hindi and English versions) of the Committee on Subordinate

Legislation.

12.06 hrs

STANDING COMMITTEE ON SOCIAL JUSTICE AND

EMPOWERMENT
33" Report
SHRI HEMANAND BISWAL (SUNDARGARH): Sir, I beg to present Thirty-
third Report (Hindi and English versions) of the Standing Committee on Social
Justice and Empowerment (2012-2013) on "The Constitution (Scheduled Tribes)
Order (Second Amendment) Bill, 2012" pertaining to the Ministry of Tribal
Affairs.
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12.07 hrs

STANDING COMMITTEE ON INDUSTRY
236, 238 to 241°* Reports

SHRI IJYARAJ SINGH (KOTA): Sir, I beg to lay on the Table the following

reports (Hindi and English versions) of the Standing Committee on Industry:-

(1)

)

3)

4)

)

Two Hundred Thirty-sixth Action Taken Report on Action Taken Note
on the Two Hundred Twenty-sixth Report on Study on the working of
Memorandum of Understanding System pertaining to the Ministry of
Heavy  Industries and Public Enterprises  (Department of Public
Enterprises).

Two Hundred Thirty-eighth Action Taken Report on Action Taken Note
on the Two Hundred Thirty-fourth Report on Demands for Grants (2012-
2013) pertaining to the Ministry of Heavy Industries and Public
Enterprises (Department of Heavy Industry).

Two Hundred Thirty-ninth Action Taken Report on Action Taken Note
on the Two Hundred Twenty-ninth Report on the Credit Facilities to
MSME Sector pertaining to the Ministry of Micro, Small and Medium
Enterprises.

Two Hundred-fortieth Action Taken Report on Action Taken Note on
the Two Hundred Thirty-fifth Report on Demands for Grants (2012-2013)
pertaining to the Ministry of Micro, Small and Medium Enterprises.

Two Hundred Forty-first Action Taken Report on Action Taken Note on
the Two Hundred Thirty-third Report on Demands for Grants (2012-2013)
pertaining to the Ministry of Heavy Industries and Public Enterprises
(Department of Public Enterprises).
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12.08 hrs
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 27th
Report of the Standing Committee on Rural Development on Demands for
Grants (2012-13), pertaining to the Ministry of Drinking Water and
Sanitation.”

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI BHARATSINH SOLANKI): Sir, I am laying this
Statement on the status of implementation of recommendations contained in the
27™ Report of the Standing Committee on Rural Development (Ministry of
Drinking Water & Sanitation) 2011-12 in pursuance to Rule 389 of the Rules of
Procedures and Conduct of Business in the Lok Sabha and following the Direction
73A of the Hon'ble Speaker of the Lok Sabha, issued vide Lok Sabha Bulletin-
Part-II dated the 1% September, 2004.

The Standing Committee on Rural Development (Ministry of Drinking
Water & Sanitation) (15™ Lok Sabha) examined the Demands for Grants of the
Ministry of Drinking Water & Sanitation for the financial year 2012-13 and laid
its 27" report in Parliament on 2™ May, 2012. The report contained 13
recommendations.

The Ministry considered the report and submitted the Action Taken Replies
on the comments/observations of the Committee contained in the 27" Report to
the Standing Committee on Rural Development (Ministry of Drinking Water &
Sanitation) on 17.09.2012.

The present status of implementation of the 13 recommendations made by
the Committee is indicated in the Annexure to my Statement, which is laid on the
Table of the House. To avoid wasting the valuable time of the House, I would

request that the contents of the Annexure may be considered as read.

* Laid on the Table and also placed in Library. See No. LT 8784/15/13
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12.09 hrs

(ii)Status of implementation of the recommendations contained in the 55th
Report  of the Standing Committee on Finance on Demands for Grants
(2012-13), pertaining to the Ministry of Corporate Affairs.

BURe B 7 @ o Fa (N wfew umee): weey, § AW il 9T eeue &
e 73% ® AU § BRURT B HATAT Bl AJaH AW (2012-13) & Fag ¥ a7 ddedt
R /AT (1581 dre /) B 5541 Rue # Ffza el & s & Rfa «
¥idferd geh faaRor w1 uee WR I gl

AR g1 Sufad RUIE # $po dlag RwIRY &1 15 off, R WeR & 3R |
Frare snfad offl WeR 7 Wi @ ¥ ReiRe Aeifte w0 # @eR @R o 2
Ififd g71 @t T At RreRel & sra @ i R 59 e & srgeme #§ &
TS 8 ROt 91 ded R @ faam M 21 7 sreeia & 9l fArdl &1 ue § Wed &I Jeud

I e I W IR © 6 HuAn g9 ugr T A S|

" Laid on the Table and also placed in Library . See No. LT 8785/15/13
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12.10 hrs

(iii)Reforms in Civil Services (Main) Examination”

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Sir, the Government
gave an assurance in this House on 15.03.2013 that it will have a relook on some
aspects of the newly notified pattern of Civil Services (Main) Examination in view
of the concerns raised by the members of this House and representations received
in this regard. The Government has reviewed the concerns raised. Having taken
into account all the views expressed by the hon. Members and the representations
received on the recent notification regarding the Civil Services Main examinations
2013, the Government, in consultation with different agencies concerned has
decided the following:

A candidate will be allowed to use any one regional language from the 8"
Schedule of the Constitution of India or English as the medium of writing the
examination as before;

Conditionally of a minimum of 25 candidates in that medium and the requirement
to have that language as the medium of examination at graduation level is
proposed to be dropped.

Furthermore, as before, a candidate will be allowed to take up literature as his/her
optional subject (to be chosen from a list of 23 literature subjects - 22 of the 8"
Schedule languages and English) without the conditionality of having to do his/her
graduation in that language's literature.

The English component (of 100 marks) from the Essay Paper will also be dropped
and the status quo ante of 2 qualifying papers of 300 marks each in any
Modern Indian Language and in English - shall be restored. The Essay Paper
will now be of 250 marks to be written in the medium/language of candidate's
choice.

“Laid on the Table and also placed in Library . See No. LT 8786/15/13
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... (Interruptions)
MR. CHAIRMAN: Now we will take up matters under rule 377. Please go back to
your seats.

... (Interruptions)
MR. CHAIRMAN: It is your business. It is not Government business. It is
Members’ prerogative. Please go back.

... (Interruptions)

12.11hrs
MATTERS UNDER RULE 377*

MR. CHAIRMAN : Hon. Members, the Matters under Rule 377 shall be laid on the
Table of the House. Members, who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House within 20 minutes. Only those matters shall be treated as
laid for which slips have been received at the Table within the stipulated time and

the rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to declare and develop Gingee town in Villupuram district of Tamil
Nadu as a tourist centre

SHRI M. KRISHNASSWAMY (ARANI): I would like to draw the attention of the
Government regarding the dire need to develop Gingee Town in Viluppuram
District, which is 130 kms. from Chennai as a tourist Centre. The Gingee Town
and its surrounding areas were ruled by one king from North-Desing Raja and he
built a fort and palaces on the top of the mountain. He ruled the entire territory for
certain period. This place is now being maintained by the Archeological
Department and it is situated on the National Highway between Pondicherry and
Krishnagiri. Near the National Highway, there are two mountains and on which
two palaces have been built called — Rani palace and Raja Palace respectively. He
had one faithful Lieutenant called Mohammed Khan. When the invasion of Arcot
Nawab took place, Mohammed Khan sacrificed his life for his friend Desing Raja
in the battle. This place is a symbol for secularism where Hindus, Islams, Jains and
other communities are living peacefully. To declare this place as a tourism centre, a
request has been made. The file is now pending with the State Government of
Tamil Nadu. If this place is developed as a tourism centre, it will be like another
Mahabalipuram and will attract the foreign tourists as it is very near to Chennai
City. Therefore, I urge the Government of India, to study the place and declare
Gingee town as a tourist centre so that it will attract more tourists and fetch revenue

by providing cable car between the two mountains.
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(ii)Need to take measures for setting up a procurement centre with
Foreign Direct Investment at Kichha or Haldwani in
Uttarakhand for purchase of farm produce

3t [AUTA HERTS (T@aret): § WRBR BT S T4 g IREUS & aRg &F BN,
WEQR, IIOTQR, Bogl, IR, fheal, THaRl 4 MR &I 3R AThd B aredl g |
P I A R 39 Je€ W UG398, T Whg W) @t Fiafd smawradsdr 2 | s9@
3| H I fHAE AU AT B HE T bR I © Sl H BEDHR AH-UN S W
Tl B DI T W AGEGR B & | U S¢ ID! B DI ST Yo 7l el Ui 8§
R aRAR @ eIl DI g7 FRA H I© BioAs Pl AHEAT HIAT ISl © |

, W % WHR ¥ 1Y g & 98 51 a1 segrl 4 UHh.SLas. T Hiy
IE W WX Bl oy WU B o feami &1 [Qeifodl @ aar 96! Bae b1 AL
I U B A |

(iii)Need to run a train with adequate number of coaches between Merta
Road Railway Station and Merta city in Rajasthan

it Mt RiE drEmad (Ieds) @0 AN GG & IoraAG (ORT) & 3faiid So) gieaHt
XA B AR (SO & fAid el Is SR A Hedl A & 99 U Yod dasd W
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W YA 99 TR O @ 7 O 72 [l & o7 @t @ emar ® | wsar R U 9ga 991
TR ¢ e fog & ugdl Sear s WIE g1 T o7 | gdH # Hedl I8 WIH W
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AR UH YT 99 | FedT RISt i aret AR w1 98 sRIfAEm B ¥ | 31 AT g ¥
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(iv) Need to provide stoppage to Janashatabdi Express (Train No.
12081/12082), Dehradun Express (Train No. 12287/12288), Yeshvantpur
Express (Train No. 12257/12258) and Trivandrum-Chennai Express (Train
No. 12697/12698) at Tiruvalla Railway Station in Kerala

SHRI ANTO ANTONY (PATHANAMATHITTA): I request the Government to
kindly grant stoppage of all trains at Tiruvalla Railway passing through that
Station. During the presentation of Railway Budget 2010-11, the then Hon'ble
Minister for Railways declared that each district will have stoppage to all trains
passing through that district. Tiruvalla is the only railway station in
Pathanamthitta district which is the gateway to a number of pilgrim centres in
Kerala including Sabarimala. Nearly four crores of devotees pay pilgrimage to
Sabarimala every year. Having set forth these facts, I request that kindly grant
stoppage to the following trains at Tiruvalla Railway Station: Janashatabdi Express
(Train No: 12081/12082), Dehradun Express (Train No: 12287/12288),
Yeshvantpur Express (Train No: 12257/12258), and Trivandrum- Chennai
Express (Train No: 12697/12698).



21.03.2013 34

(v) Need to set up a bench of Odisha High Court at Sambalpur
SHRI AMARNATH PRADHAN (SAMBALPUR): Sambalpur, my parliamentary
constituency, in the State of Odisha is the hub of industrial and commercial centre
as well as the cultural and educational centre of the entire Western Odisha region.
It has been a consistent and long pending demand of the Bar Association of
Sambalpur to set up a division bench of Odisha High Court at Sambalpur. I,
request the Government to set up the division bench of Odisha High Court at

Sambalpur during the current financial year.

(vi) Need to ensure payment of honorarium to health workers engaged under
National Rural Health Mission in Union Territory of Lakshadweep

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I would like to draw the
attention of the Government that the workers engaged under National Rural
Health Mission in the UT of Lakshadweep for the last more than 9 months have
not been paid. Training to ASHA workers is not being imparted. No action has
been taken for setting up of a Sick New Born Care Unit because of non-release of
funds by the Government. AYUSH workers and all other labourers who have
been working continuously for long have also not been paid. These workers are
economically very weak and have no other source of income. They face a lot of
difficulties due to non-payment of dues to them.

Therefore, I would humbly request and urge the Government to take
immediate action in this regard and enquire who is responsible for non-payment
of dues, whether it is Health Ministry or UT Administration and responsibility
may be fixed and ensure that the poor islanders engaged in NRHM are paid
without any further delay.
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(vii) Need to undertake repair work of National Highways No. 7, 12
and 12A passing through Jabalpur parliamentary constituency, Madhya
Pradesh

i e RE (TaoR): 5 @ 3o & e & fov Yo 9 s& 917t 79w MR 8 ¢ |
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(viii) Need to protect crops against damage caused by wild animals in

Sabarkantha parliamentary constituency, Gujarat
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(ix)Need to expedite construction work of Tehri Pumped Storage Plant at
Tehri, Uttarakhand
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(x)Need to construct cement concrete roads under Pradhan Mantri Gram
Sadak Yojana in every village of the country
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(xi) Need to revise Minimum Support Price of raw Jute to ensure
remunerative price to jute growers in West Bengal
DR. RATNA DE (HOOGHLY): Jute, the Golden fibre is the second most
important fibre yielding crop next to cotton. Over the last one and a half decade,
jute production has increased from 20.5 quintals to 23.5 quintals per hectare
across the country. In West Bengal during this period, the productivity increased
from 23 quintals per hectare to 26 quintals per hectare. Nearly 40 lakh farming
families and 2.5 lakh persons are directly involved in this golden crop. In West
Bengal 23 lakh farming families are engaged in jute cultivation. Of late Jute and
allied fibre sector are facing stiff competition from synthetics, changing climatic
condition, shortage of labourers, non-availability of quality seeds and steep hike
of agricultural inputs which have increased the cost of jute production. I would
like to request Hon’ble Minister of Textiles for a revision of Minimum Support
Price of raw Jute or to announce bonus on existing M.S.P. and give emphasis on
this crop in West Bengal, otherwise this sector will be in dire straits in West
Bengal. Jute is a biodgradable natural fibre and also eco-friendly. It has huge
potentiality of producing diversified products which have huge demand in

developed countries.
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(xii)Need to set up an office of Employees Provident Fund Organisation at
Palakkad, Kerala
SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of the
Government to an important issue related to my constituency. Palakkad is
the second largest industrial area in Kerala. The proposed new Rail Coach
Factory and the ancillary industries that are expected to come in
connection with the coach factory will further strengthen Palakkad as an
industrial centre. Tens of thousands of employees of Palakkad are
depending on EPF office at Kozhikode. They have to travel between 150
and 200 km to reach Kozhikode. They have to incur a huge amount of
money and spend a lot of time for this purpose. Aged people are facing
hardships due to this. It is a long pending demand that a Sub Office of
Employees Provident Fund Organisation (EPFO) should be opened at
Palakkad. As a developing industrial destination, Palakkad is the most
appropriate place for setting up an EPFO sub office. Hence, I urge upon

the Government to open EPFO sub office at Palakkad immediately.
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(xiii)Need to provide commercial stoppages of train no. 12891/12892 at
railway stations between Baripada and Bangriposi in Odisha
SHRI LAXMAN TUDU (MAYURBHANJ):  The train no. 12891/12892 has
been extended from Baripada to Bangriposi with effect from 06-4-2012. But [ am
to state that even after this train has been extended to Bangriposi, which is 38 kms.
away from Baripada, no commercial stoppages have been provided at the
intermediate stations between Baripada and Bangriposi. These stations are
Bhanjpur, Kuchei, Burmara and Rajaluka. This has resulted in undue hardships
to the poor and backward tribal people of my parliamentary constituency. In
this respect, I had also written to the Hon'ble Minister of Railways long back
in March 2012 demanding commercial stoppages of this train at above
intermediate stations. But no action has been taken on this till now except
forwarding my letter to the Railways Board. Moreover, upon contacting the
Railway Board about the status of my letter and my demand, surprisingly, I got
a very strange reply from the Railway Board that it is not commercially viable to
provide additional commercial stoppage of this train at above intermediate
stations as it is a super fast train. Therefore, I would like to request the Hon'ble
Minister of Railways, through you, to kindly take necessary steps immediately to
provide additional commercial stoppage of Train no. 12891/12892 without any
further delay. At the same, I would also like to request the Hon'ble Minister of
Railways to augment the above train by one A/C Chair car, one reserved second
class chair car and three unreseved second class chair car coaches at an early date
as the number of coaches in the above train at present is not sufficient to cater to
the huge number of passengers travelling by this train daily.Similarly, I would like
to request the Hon'ble Minister of Railways, to increase the frequency of this
train from 6 days a week to daily keeping in view the increasing demand of the

passengers and the higher revenue earnings and occupancy rate of this train.
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(xiv)Need to run a Duronto Express Train from Delhi to Shirdi on daily basis
and also increase the number of reserved seats on all the trains running from
Delhi to Manmad and Kopargaon in Maharashtra
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... (Interruptions)
MR. CHAIRMAN : Hon. Members, you can raise your issue now. Please go back to
your seats.

... (Interruptions)
MR. CHAIRMAN: You can go to your seat and raise the issue now.

... (Interruptions)
MR. CHAIRMAN: You can go to the seat and raise the issue. Please go back to
your seat and raise the issue.

... (Interruptions)
MR. CHAIRMAN: Don’t you want to raise the issue? You have nothing to raise.
Please go back to your seat and raise the issue in the House.

... (Interruptions)
MR. CHAIRMAN: Mr. Baalu, you can speak now.

... (Interruptions)
MR. CHAIRMAN: Please go back to your seat and raise the issue.
If anybody wants to raise the issue, they will be allowed.

... (Interruptions)
MR. CHAIRMAN: Mr. Baalu, you call them back and then you speak. Why don’t
you speak? Why don’t you raise the issue in the House?

... (Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): There is no point in raising it. We
waited for four years. ... (Interruptions)
MR. CHAIRMAN: Dr. Thambidurai, you can raise the issue. You can speak now.
You call your Members back and speak.

... (Interruptions)
DR. M. THAMBIDURAI (KARUR): I want to speak. But let the Foreign Minister
be present here. ... (Interruptions) 1 first want the Foreign Minister to be present
in the House and then only I will speak. ... (Interruptions)

MR. CHAIRMAN: If you call them back, you can speak.
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... (Interruptions)

MR. CHAIRMAN : Mr. Thambidurai, why do you not call them back? You can
speak then.
... (Interruptions)
MR. CHAIRMAN: Mr. Baalu, you raise your issue in the House. You call them
back and raise it in the House.
... (Interruptions)
SHRI T.R. BAALU : No. There is no point in discussing... (Interruptions)
MR. CHAIRMAN: If you feel that there is something important, why do you not
raise it in the House?
... (Interruptions)
MR. CHAIRMAN: It is very unfortunate.
... (Interruptions)
MR. CHAIRMAN: I have a request to make to all the hon. Members. If anybody
wants to raise the issue, he will be allowed to raise it. Please go back to your seats
and then raise the issue.
... (Interruptions)
MR. CHAIRMAN: Mr. Baalu, you may please speak.
... (Interruptions)
SHRI T.R. BAALU : There is no chance... (Interruptions)
MR. CHAIRMAN: I am giving you an opportunity. You can speak.
... (Interruptions)
MR. CHAIRMAN: You do not want to speak; you only want to disrupt the House!
... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.

12.16 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)

... (Interruptions)

At this stage, Shri C. Sivasami, Shri P. Lingam, Shri K. Shivkumar alias J.K.
Ritheesh and some other hon. Members came and stood on the floor near the

Table.
... (Interruptions)
IUTeAE wRIed: iy Wl ard Reprs # &l g |
... (cgagr)
IUTEAE WEIGA: B8 Bl <ol Qg
.. ()

IUTEAE ARIGA: HUAT AU-I(T R W 8T, BSH DI Gl AT
... (cgagm)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the
22" March, 2013 at 11 a.m.

14.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, March 22, 2013 / Chaitra 1, 1935 (Saka).

* Not recorded.
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